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CENTRAL ADIIINISTRATIVE TRIBUNAL 
BANGALORE BENCH 

REVIEW APPLICATION No, 	44/87 	
CO111ERCIAL COMPLEX, (BDA) INIAPPLICATION NO. 106/87 	- 	
INDIRANAGAR 

(WP.NO , 	 BANGALORE_560 038. 

DATED: 1,-7 

Pt P p LI C A NT 	 Vs RESPONDENTS 
Shri P.A. Khad.r. 	 The Director, Centrel Eo2rc cf 1orktrs 
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1, Shri P.A. Khadr 
Regional Director (Rtd) 
Central Board of Wcrkes Education 
Kulkadi House 
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2. Shri K.R.D. Krnth  
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SUBJECT: SENDING COPIES OF ORDER PASSED BY 
BENCH INLA PPLICATION NO, 	44/87 

THE 

VIEW 

Please -find enclosed herewith the cpy of the 
er 

passed by this Tribunal in the above said Applicat0 	
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ENTRAL ADMrNrsrtTIE TRIBUNAL 

BANG A LORE 

DATED THIS THE 8TH DAY OF JUNE, 1937 

Hon' ule Shri Justice K.S. Puttasuamy, Vice-chairman 
Present: 	and 

Hon' ble Shri L.H.A. Rego, Member (A). 

RE\JIEJ APPLICATION NO. 44/1987 

Shri P.A. Khader, 
Rional Director (Ret:j,) 
Central Board of Jorkers Education, 
Kulkady House, Baikam9ady, 
Manalore-11. 	 .... Aplicant. 

(Shri K.R.D. Karanth, Advocate) 

'is 

Director, 
Central Board 	Jnrkers 
Education, 1400 Jest High 
Court Board, Gokulpet, 
Nag PU F -1 0. 

UD\iernment of India, 
Ministry of Labour, 
reresented by its Secretary, 
New Delhi, 	 .... Respondents. 

This ap:licition having come up for hearing 

\to-.day, Jice-chairman made tue follown. 

ORDER 

JC 	In this aJ31catLon made under Section 22(3)(f) 

of the Administrative Tribunals Act, 1933 (Act) tHe 

applicant, who was also the applicant in A.No-106/87 

has souht for a review of the order made by us on 

7.4.1987. 
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 On an examination of th? factsituatjonas 

.pleaded and presented before us, we have 	directed 

the return of the papers to the aplicant for 
the 

representation beforeLprojriate Bench of the Tribunal. 

But Ln this application for review, the applicant 

has now produced an order bearing No.108 dated 5th 

July, 1933 made by the Director, enral Board of 

Jorkers Education (Director) Respondent-1 , placing 

him under suspension, when he was working at Mangalore. 

He has also asserted that the disciplinary proceedings 

had been initiated against him when he was working at 

Mangalore. On these facts which had not been pleaded 

in his application, the applicant now claims that the 

cause of action in Parthad arisen at the city of 

Nangalore of Dakshina Kannada District of Karnataka 

State within the jurisdiction of this Bench, and 

therefore the order made by us, holding that this 

Bench had no jurisdiction ,calls for a review for 

K.R.D. Karanth learned counsel for the applicant urges 

for a review of our order, on the very gounds pleaded 

in this aplication. 

3. 	Shri Karanth does not dispute that in the 

original application the applicant had neither pleaded 
had 

\ 	ncrL2oduced the documentary evidence which is now 

oroduced in the review aDplication. Je dealt with the 

case as pleaded and presented in the application 

bfore us then. We O:T 	 :efcre hold that there 
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an anoarent error in our order to justify t review 

on that ground. 

J2 will even assume that the new case pleaded 

by the aplicant possibly attracts the first ground 

of Drier 47 Rule 1 of the Code of Civil Procedure. 

But ajen then t cannot be said that the applicant 

was nct aware of tno c:oceedins and te evidence 

:rodjced berore us for th2 first time te entitlesLvt 
a 

him to sek fr/revieu on the first ground. 

Even otherwse, on the very teims, the order 

made by us as also on the grounds urged in tnis 

application, it is o)en to the applicant to represent 

the pr-s nefore the Principal Bench of the Tribunal 

and request tne Hon' ble Chairman under Section 23 of 

the Ict, to transfer the proceedings to this Bench. 

Jhen that is done 	the difficulties faced by the 

applicant will lisappear and this Bench will be in a 

postion 	to deal with the original aplication. 	On 

this view also, we 	do not see any justifiable 

reasons to review our order. 

In the 	result.)  we 	hold that this application 	is 

liable 	to be 	rejected. de, 	therefore, reject this 

application at the admission stage,without notice to 

the respondents. Je however direct the Registrar 

tc return the pacers in A.No.106/87 to the applicant 

for thetr representation before the acroorite 

Bench of the Tribunal. 
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\Jice—chaFI'man . 5rV 


